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I.. 

Heard both the lerned counsels. 

In•this case, the two applicants have prayed f 

stepping up of their pay visjvis their junior andL for grant 

of benefit of. the same pay which they juniors got with effect 

from the date of their promotioril  

Ithas been suitted by the learned counsel f or the 

a ppl ic ants that the two juniors of the a ppl ic ants, I Srnt. Pr ova 

Banerjee and Sarj K. Dutta were promoted on regul?r basis 

as Senior Clerk with effect from 9.5.1989 and therfore the 

two applicants should also be given the same pay s their 

juniors with effects from the same date. 

The learned counsel for thepôndftS/dr4fl our 

attention to Annexure R—i including Estt.Sri.No.1 2/90 

w h ic h pr ovid e s that the be ne I it of the ste pp in g up of pay 

of seniorsLwith reference to that of juniors shold be 

al14ed only in thecases where the promotions ae made 



/2/ 

ular basis. The directions of the railway bo r e 

very cia ar and it provides for grant of the same pay to the 

senior which the junhrwwas getting on his regular prodotion 

with effect from the date of regular promotion of the [junicr. 

The respondents* authorities have not granted the samd benefit 

to tM applicants in spite of. the Railway Boars' Estt 	l.No.182/ 

ME 

5. 	The applicants  are entitled to the $ ama pay whib h 

the juniors were granted with effect from 9.5.88 in te 

of Railway Estt. Sri .No. 182/90 and the same Could be grnted 

xtal1cbniequtia19arswth1n a stipulated perod 

6 • 	In v jew of the above, we allow the app 1 ic at ion 'a d 

direct the respondents authorities to grant the steppi.g up of 

payof the applicants with effect from the date their juniors'

were promoted viz., 9.5.1988 on regular basis and 'ant them 

the same pay which the juniors were getting with effect from 

9.05.1988 and consequential arrears should also be calclated 

and paid to the applicants. The entire exercise should be 

completed within a period of three months fri the date 

communication of this Gder. OA allowed. 
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